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18th March,

1998,

Present 3

Mr » Bhanwaroo Khan brlef holaer for
Mr. J.KMishra, learned coun.:el for the Applicant,

Mr., K.S.Nahar, learned counsel for the RespOndents
NC. 1 tOo &

Heard the learned counsel for both
the parties. ‘

2. The learned counsel for the respondents
contends that the ’Departrtenﬁ has granted the
relief to the appl:.cant by marclng the payment of
Over-time claim, as 1ndlcated in the Original
Application. He has also stslown the receipts

of Over-time claim having been paid to the
applicant. The learned com%sel for the applicant
also admits that the claim 1as been satisfied. aad
gow He does not want to pres",s the Original Applic
tion. The Application is, t;iherefore, d ismissed
as not presséd. - : {
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3. The parties shali. bear their own
cOost se | ‘;
({( A KMISRA )) !

Judicial Member
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Part U anzi l.lI destrow)'ed .
in my presence on - —U-2ooY
under the sub;er\nsmp: oﬁ

sactica officer (1) as;
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